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BEFORE THE NATIONAL GREEN TRIBUNAL 

(SOUTHERN ZONE) CHENNAI 

 

ORIGINAL APPLICATION No. 32 OF 2024 

(Earlier O.A. No. 691/2023 (PB)) 

 

In the matter of: 
 

Tribunal on its own motion SUO MOTU based 

on the news item in The Hindu Dt. 17.10.2023 

titled “Beach-goers stunned as sea in 

Puducherry turns red” 

..... Applicant (s) 
 

 

Versus 
 

Central Pollution Control Board and Ors. 

.....Respondent(s) 
 

 

 

REPLY AFFIDAVIT FILED ON BEHALF OF RESPONDENT NO. 1, 

CENTRAL POLLUTION CONTROL BOARD 

 

I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 55 years and having 

office at the Regional Directorate – Chennai, Central Pollution Control Board, 2nd 

Floor, 77-A, Ambattur Industrial Estate, Chennai – 600 058, do hereby solemnly 

affirm and sincerely state as follows: - 

 
1. That it is humbly submitted that I am presently working as Scientist ‘E’ & holding 

charge of Regional Director (Chennai), Central Pollution Control Board (hereafter 

referred to as “CPCB”) and have been authorized to file the Reply Affidavit on 

behalf of Respondent No. 1. I am fully conversant with the facts of the case and am 

competent and authorized to depose and swear the present affidavit. 
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2.  That the Original Application No. 691/2023 has registered on suo moto basis based 

on the news item titled “Beach – goers stunned as sea in Puducherry turns red” which 

had appeared in “Hindu Bureau” on 17.10.2023 in the Hon’ble Tribunal, Principal 

Bench, Delhi and the OA was transferred to Chennai Bench vide order dated 

22.11.2023. Further the case was renumbered as OA NO. 32/2024 in the Southern 

Zone, Chennai 

 
3. That CPCB is a statutory board which has been constituted under Section 3 of The 

Water (Prevention and Control of Pollution) Act, 1974. It performs the functions 

assigned to it under The Water (Prevention and Control of Pollution) Act, 1974 

(hereinafter referred as Water Act, 1974), The Air (Prevention and Control of 

Pollution) Act, 1981 (hereinafter referred as Air Act, 1981) and The Environment 

(Protection) Act, 1986. 

 
4. That the Hon’ble Tribunal vide order dated 22.11.2023 directed as follows: 

 
 

“Para 6 - Hence, at this stage, we deem it proper to form a Committee comprising 

of Nominee of Member Secretary, Central Pollution Control Board (CPCB), 

Member Secretary, PPCC and one nominee of the HOD of Marine Biology 

Department of University of Puducherry and nominated Sr. Scientist by the Director, 

Centre of Advanced Study in Marine Biology, Parangipettai, Tamil Nadu. The 

Member Secretary, PPCC will act as nodal agency. The Committee will visit the site, 

collect the present sample as also the sample analysis report of the samples which 

were collected on 16thOctober, 24thOctober and 1st November, 2023 and also 

ascertain the cause of such a colour changed in the sea and the remedial action to 

prevent such incident”. 

 
5. That it is humbly submitted that Regional Director, Chennai, CPCB is one of the 



Page No: 3 
 

committee member (Nominated by Member Secretary, CPCB) and the joint 

committee visited the location on 20.12.2023 reviewed the reports submitted by the 

National Centre for Coastal Research, Chennai and Centre for Advanced Marine 

Biology and also examined the analysis reports submitted by the Department of 

Sciences, Technology & Environment, Govt. of Puducherry and M/s. Chennai 

Mettex, a NABL accredited laboratory, Chennai. Conclusions/Recommendations of 

the joint committee are as below: 

 

Conclusion: 
 

i. The Committee felt that analysis of physio chemical parameters carried out 

for sea water and canal water on different occasion not indicating any 

manmade sources for causing red colour in sea water. However, in two 

incidences Ferrous Iron and Total Iron was reported very high but these 

parameters were not conducted in all the incidence to confirm the cause. 

ii. The high amount of iron in the sampled water might have favoured for 

plankton bloom in the absence of enriched nutrients and that can be indicated 

in the report. 

iii. As per the Annamalia report, at the time of Plankton crash significance of 

coloured pigments release to water. 

iv. The conclusion of NCCR i.e. release of water containing dye or synthetic 

colour could not be established by the analysis results of samples taken from 

Sea water and Canal water since physio chemical parameters found normal. 

v. As per the signature analysis of samples taken from Sea and Canal, it is 

inferred that presence of extra organic compound in sea water sample but the 

exact compound could not be established. 

vi. Committee concluding that to identify the cause for red colour in Sea during 

incidence samples to be collected in impact area as well as reference area and 

has to be analysed for physiochemical as well as heavy metal and detailed 

signature analysis to be conducted. 
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Recommendations: 

Based on the findings, the committee recommends the following suggestions to 

Puducherry Pollution Control Committee; 

 

a. To keep stringent vigilance on quality of sewage carrying in the Canal which 

confluence at Kuruchikuppam to avoid red colour in sea. 

b. Periodical monitoring of canal and adjacent coastal water for physical, 

chemical, biological parameters as well as heavy metal. To compare these 

results with parameters of reference location where no colour occurred in past. 

c. The sediments of the Canal before confluence and after confluence to be 

monitored for physical, chemical, biological parameters including heavy 

metals. 

d. To collect samples in the sea and canal in different points in different interval 

in case of reoccurrence of red colour in the sea and to analyse for physical, 

chemical, biological parameters including heavy metals. 

e. As a long term measure, the untreated sewage which is presently letting into 

sea shall be taken to nearby STP for treatment. 

f. To stop discharge of treated effluent into canal permanently from M/s Sri 

Aurobindo Handmade paper unit and to direct the unit to recycle the treated 

effluent for process or other utility. Consequently, the action taken by the unit 

with regard to recycling the waste water after treatment for their daily use in 

the unit itself can be obtained as a self – report. 

g. The regular survey on bathymetry and current pattern in the particular location 

need to be carry out. 

 

6. The committee report submitted to Hon’ble Tribunal by Member Secretary, 

Puducherry Pollution Control Committee is attached as Annexure I for ready 

reference. 
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7. This answering Respondent further craves leave of this Hon'ble Tribunal to file 

further reply, if required, in future. 

 
8. That this answering Respondent, CPCB, shall abide by any order or directions 

passed by the Hon’ble Tribunal. 

 

DEPONENT 

 

 
 

 VERIFICATION 
 

It is verified that the content of this Reply Affidavit is based on official record and 

information available in the office are true and correct. Nothing has been concealed 

therein. 

Signed and verified on this 18th day of March, 2024 at Chennai 

 

 

DEPONENT 

 

Counsel for CPCB Respondent 1 
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